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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
SOUTHERN BENCH, CHENNAI 

O.A. No.112 of 2023 

In the matter of 

M.Narasimha Rao 
... Applicant 

Versus 

Member Secretary, 
Telangana State Pollution Control Board 
& 4 Others ... Respondents 

Counter to Additional Reply of the 4th Respondent dated 02.12.2023 

Filed by the 5th Res_pondent 

I, Subhanarayan Muduli, son of Surendranath Muduli, aged about 

31 years and having office at 6-3-553, Unit No. E3 & E4, 4th Floor, Quena 

Square, Off: Taj Deccan Road, Erramanzil, Hyderabad, Telangana — 500 

082, now temporarily come down to Chennai, do hereby solemnly affirm 

and sincerely state as follows: 

1. I am working as the Company Secretary in the 5th Respondent 

Company and I am well acquainted with the facts and circumstances of 

the case both personally and as disclosed from records. I am duly, 

authorized to file the present counter to Additional Reply of the 4th 
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Respondent. I pray this Hon'ble Court to treat my counter affidavit dated 

29.02.2024 as part and parcel of this affidavit. 

2. I submit that the contentions stated in the Additional Reply of the 

4th Respondent dated 02.12.2023 are denied. The data collected from 

the Online Continuous Emission & Effluent Monitoring System 

(OCEMS) are real time data and the same cannot be fudged or 

manipulated. It is averred that the data connected to the CPCB portal 

for the period of October 01, 2023 to November 17, 2023 in respect of 

data for (Sulphur di oxide) SO2 & (Nitrogen di oxide) NOx from Stack 

2 KILN2 RABH RAW MILL is not available since 18th May 2022. The 

reason for the unavailability of the said data for the relevant period was 

on account of software glitch and the same was not noticed at the end 

of the Technology provider. It is purely a communication gap and not to 

be treated as a failure on the part of the project proponent. 

3. The data collected by Online Continuous Emission and Effluent 

Monitoring System are real time data, which are transferred from the 

OCEMS directly to State Pollution Control Board and Central Pollution 

Control Board, the Technology Provider acts only as a medium to see 

the real data reaches the respective Pollution Control Board properly. 

In the eventuality of any error in receiving data, update in software or 
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any other technical issue in the data reaching the portal of both the 

CPCB and the State Pollution Board, the same upon proper intimation 

to the project proponent, will seek the help of the Technology provider 

to rectify the error. In fact, the project proponent also takes the real time 

data of the pollution levels only from the CPCB or State Pollution Control 

Board website. While accessing the website, if the project proponent 

happens to notice any missed data or data not reaching the CPCB or 

State Pollution Control Board Portal, immediately the project proponent 

officers raise tickets of concern and bring the issue to the notice of the 

respective technology provider. It is imperative to state here that for 

CPCB and for Telangana State Pollution Control Board there are distinct 

technology providers to oversee any software glitch in the real time data 

collected in Online Continuous Emission and Effluent Monitoring 

System being transferred properly to the respective Pollution Control 

Boards. 

4. I submit that the real time data collected in the OCEMS installed 

within our factory premise directly sent to the Central Pollution Control 

Board through our previous technology provider M/s. Yokogawa Limited. 

Thereafter, on account of the deficient service provided by previous 

technology provider, the project proponent opted to migrate to a different 

technology provider M/s. Glens Technologies Pvt Ltd and entrusted with 
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them to clear the technical glitch and also to update the software from 

time to time in order to see that there is no delay in reaching of the real 

time data to the Central Pollution Control Board. It was only during this 

transition period, the data collected in the Real time Monitoring System 

were missed out especially (Sulphur di oxide) SO2 & (Nitrogen di oxide) 

NOx from Stack 2 KILN2 RABH RAW MILL. All other Real time Data's 

which were missed out for the relevant periods were properly sent to 

CPCB based on the tickets raised by the project proponent. I further 

submit that the same was attributable to certain server related issues 

and upon coming to know of the same, this Respondent immediately 

raised tickets (complaints) with their Technology provider M/s. Glens 

Technologies. The raised tickets along with communications is annexed 

herewith as Annexure — A. 

5. Thereafter the said issue was resolved during December 2023 

and from then on there is seamless data transfer to the CPCB server 

and the same is reflected in their portal. The real time data which the 

CPCB claimed to be missing, has been collated and transferred to 

CPCB RTDMS server through the other Technology Provider deputed 

for the State Pollution Control Board viz., M/s. Knowledge Lens — A 

Rockwell Automation Company, after the CPCB intimated the same in 

their Additional Reply. The screen shot from the CPCB RTDMS server 
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reflecting the data (which was not transmitted earlier due to technical 

issues) is annexed herewith as Annexure B. The email dated 

21.03.2024 issued by this Respondent to the Regional Office of CPCB 

notifying them about the resolving of issues raised before this Hon'ble 

Tribunal is annexed herewith as Annexure C. 

6. It is apposite to mention here that the said data [which due to 

server issues, not transmitted to CPCB] was parallelly being transmitted 

to the Telangana State Pollution Control Board through a different 

technology provider. In fact, there was no issue with respect to the State 

Pollution Control Board, as the Technology Provider monitoring that 

particular line has been properly keeping track and maintaining the 

system. Due to deficient service provided on the part of the previous 

Technology provider, the Project Proponent has to face unnecessary 

remarks. At the cost of repetition, I reiterate that non-receipt of real time 

data from Online Continuous Emission and Effluent Monitoring System 

installed in our facility to the CPCB Portal is only due to the above 

mentioned bona-fide reasons. 

7. With regard to the averment that particulate matter connected to 

Stack 1 70TPH COAL FIRED BOILER had exceeded 1 to 8 

occasions out of 96 readings in a day and the exceeded PM value 
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ranges from 30.1 to 30.9 mg/Nm3 against the prescribed standard 30 

mg/Nm3; This answering Respondent submits that as per the Renewal 

of consent to operate order dated 6.11.2021 issued to this Respondent 

by the Telangana State Pollution Control Board for Coal Fired Captive 

power plant, the applicable emission standard for PM is 50 mg/Nm3. 

Therefore, the Particulate Matter has not exceeded the permissible 

limits and the same is well within the parameters prescribed under the 

Consent order. This Respondent has brought the same to the notice of 

CPCB and the said communication is attached as Annexure- D. The 

consent & HWA Order issued by the Telangana State Pollution Control 

Board along with applicable standards is attached as Annexure - E. 

8. I submit that after the applicable emission standard was brought 

to the notice of the CPCB, they have made changes to their server to 

reflect the correct emission standard for PM. The screen shot of 

reflecting the correct standard (50 mg/nm3) in the CPCB server is 

annexed as Annexure — F. 

9. In response to PM value exceeding on two occasions in the 

Stack_5_Cooler1 on 05.11.2023, I humbly submit that as per real time 

data both in TSPCB server & CPCB RTDMS server, this Respondent's 

Plant in which Stack_5_Cooler1 was under shutdown on the said date. 
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Therefore, no exceedance was noted in respect of Stack_5_Cooler1 on 

5.11.2023 and the Screen shot from CPCB server is attached as 

Annexure -G. 

10. In fact this Respondent has no control to switch off the CEMS 

installed within its factory premise. In response to the delay alerts which 

were generated in RTDMS server, I submit that the same was due to 

duplicate parameters which were not removed during migration of TPDS 

server (7 Stacks = Stack_7 Cement Mill-1, Stack _9 Cement Mill-3, 

Stack_6 Coal Mill-2, Stack_3 Cooler 1 ESP, Stack_4 Cooler 2 ESP, 

stack 1 Kiln 1 RABH, Stack 2 Kiln 2 Raw Mill RABH). I further submit 

that now this Respondent has removed all duplicate parameters at 

RTDMS portal. 

It is therefore most humbly prayed that this Hon'ble Tribunal may be 

pleased to take on record and consideration the additional counter 

affidavit and dismiss the application as devoid of merits. 

For Anjani Portland Cement Limited 

(6 • Rvuut; • 
Solemnly affirmed at Chennai 

on this the 12th day of April 2024 

and signed his name in 

my presence. 

Page No.7 
No. of Corrections 

Company Secretary 

BEFORE ME, 

ADVOCATE - CHENNAI 

7



Annexure-A 

 

Details of Tickets raised for few parameters data not uploading in server 

 

DATE TICKET NO. ISSUE 

02-Apr-23 SL54633 Data  Not Upload 

13-Jun-23 SL57314 Data  Not Upload 

25-Sep-23 SL61357 Data  Not Upload 

20-Oct-23 SL62510 Data  Not Upload 

14-Nov-23 SL63512 Data  Not Upload 

23-Nov-23 SL63747 Data  Not Upload 

07-Dec-23 SL64567 Data  Not Upload 

11-Dec-23 SL64770 Data Logger problem 

16-Dec-23 SL64989 Problem Resolved 
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